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without knowing the facts and accepting
whatever you are saying. If it comes out,
then things have to be done. But at the
same time, just by abusing or flinging abu-
sive words at othcrs‘ the problems cannot
be solved.

I would like to thank the Members for
brining this matter on the floor of the
House. It has given me an opportunity to
explain certain of the difficulties which are
really felt, and to entract that certain of
the things which czin be done locally, should
be done.

SHRI INDRAJIT GUPTA: Members
will try to draw their own conclusions from
his refusal to tell us what hanpened to
the Rs. 119 crores which was given to
them for buying jute.

MR. CHAIRMAN: I cannot compel the
Minister to reply or not to reply. Mow it
is for the Members to draw their conclu-
sions.

Now Matters under Rule 377. Shri
Krishna Pratap Singh. He is not here.
(Interruptions) Please sit down.

SHRI SATYASADHAN
BORTY: One clarification, Sir.

CHAKRA-

MR. CHAIRMAN: The=re s no clarifica-
tion allowed in Calling Attention. Now
Shri R. P. Panika.

MATTERS UNDER RULE 377

(1) NEED FOR RE-STARTING IRRIGATION
CONSTRUCTION WORK IN MIRZAPUR AND
OTHER DISTRICT OF U.P.
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(11) NEED FOR STERN ACTION AGAINST
FAKE AGENCIES FOUND CHEATING PERSONS
ON PRETEXT OF PROVIDING THEM WITH
JOBS ABROAD.
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